
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O,A.No. 
T.A. No. 

DATE OF DECISION 	5-94 

Siri ii .0. 	oi 	 Petitioner 

hri ??. 	 Advocate for the Petitioner(s) 

Versus 

TJrion of In3ia an. O1ters 	
Respondent 

Thri Anil I'othari 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	v r-: 	 Mo ber (A) 

The Hon'ble Mr. 	r' r . 	:axer a 	 iefber (J) 

Whether Reporters of local papers may be allowed to see the Judgemeni. ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 



14u1Xundrai C. Shah 
77, Paras Society, 
Behind  
Vadocara. 	 Apolicant. 

dvocte 	Mr. P.M. Handa 

Versus 

Union of India 
ThrOUq:L The Chairman, 
Railway Board, Rail Bhavan, 
New Delhi 

The General Manager 
Westarn Riqay, 
Churchgate, Bombay. 

The L.ivisional Rl'T. Manaser, 
Western ailway, Baroda. 

Sr. Djv±ional Operating Mcnager, 
Western ailway, Earoda Div. Baroda. 	Respondents 

Advocte 	Mr. Anil Motharj 

0_LAL ORDER 

In 
Date: 5-5-1994, 

O.A. 476 of 1993 

Per Hon'ble hri V. Radhakrishnan 	Meniber (A) 

In viw of th: Memorandum NO. ET/773/3(P)dt.20/27-'-

isued by DPM (B) BRC, Mr. Handa see}s permission to withdraw 

the O.A. Permiscion granted. O.A. stands diposed of accordingly. 

(Dr. F.i(. Saxena) 	 (V. Rdhakrishnan) 
1ember (J) 	 MC :nr (A) 

*AS. 



IEi13;D BLNJH 	 4 
Applicatjn No. 	 of 19 

ransf or ppl1ctjon No. 	 Old w0POtt.No 

CERI2IFICTL 

Ceified that no fuher actton is required 
tobe taken and the case is 

'ecord Room (Decj(ed) 

Dated: 

Countersigneci 

- 	 Sjaure f the 
Deali/ig sistant. 

S ect±ofl9,f-4;- ~cer/Oourt officer, 

fit for consignment to the 
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